
 
303       Motion of Thanks 

SHRI M. A. BABY (Kerala); 
This is a very important issue. (Interruptions). 
Madam, you may respond after I have 
associated myself with this. I am happy that 
the Minister is here to instantaneously 
respond. A very important issue has been 
raised by hon. Bisrlaji. I do not want to 
elaborate this due to paucity of time. I only 
want to asociate myself with this. I hope the 
Government will give utmost importance to 
constructing the metro railway project. Other-
wise, air pollution in the city of Delhi is 
becoming uoberable. I hope the Government 
will implement such an important project. 

THE MINISTER OF URBAN DEVE 
LOPMENT (SHRIMATI SHEILA KAUL): 
Sir, it has been mentioned just .now that the 
metro rail project is toeing shelved. I am 
happy to inform you that there is no such thing 
as this. We are vigorously trying to implement 
it. We have had a number of meetings. I think 
in the next week also we are having a meeting. 
Having realised that it is very important that 
we have a metro working in the city of Delhi 
we are vigorously pursuing the whole project. 
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SHRI   JAGMOHAN    (Nominated): Mr.  
Vice-Chairman,  Sir,    thank    you very much.  
While I thank the President for his Address, I 
would like   to point out a few    reservations 
and    a few disappointments.    Much has been 
said and  I would not like to repeat what   has  
already    been    said.    But there is one 
notable omission   which I find in this 
Address.   What is    the vision which as a 
nation we are entertaining?   Where are we  
going?   What type of broad framework do we 
have before  us?    What is    our    blueprint 
for the future?    We have no indication of this 
in his Address.   What   is the type of 
civilisation we are going to build?    Are we 
going to    have    a 

 



 

consumerist society for a handful of people 
and a primitive society at the lower level? 
What type of tasavvur are we having? This is 
absolution absent. Unless a nation has a 
vision, it is bound to get into grief. There are 
inclinations, urges but there is no framework. 
So unless there is a broad framework and the 
subsequent decisions fit into that broad 
framework, well, the nation is not going to 
progress. We will be just moving in one 
direction, then, another direction, then, still 
another direction. So this is my first point 
which I wanted to submit. If time permits, I 
will elaborate upon it later on. 

The second point is about a specific provision.    
As you    know,    Sir,    the world   is getting     
highly     urbanised. This is the age of   
urbanisation.    The cities are going to present    
problems for   the   future.       In 1990 the 
world urban population was 2.4 billion.   By 
2000 A.D. it is going to be 3.2 billion. In 
another 25 years, there is going to be 5.5 
billion urban population alone. Sixty-six per 
cent   of the population is already living in the 
cities of   the developing       countries.     In     
another eight years' time, we will have 71 per 
cent of the urban population living in the 
cities of the developing countries. After 
another 25 years, we will have 80 per cent of 
the population.    What are we doing for them?    
Look at our own Indian cities.    Today, the 
urban population of    India is    210    million. 
And, in another ten years'    time    or rather  
eighty years'  time,  it will or 350 millions.    
That is,    100    millions more than the total 
population of the United States.    It is 
equivalent to the total population of India in 
1947.   So, in our cities, we are going to face 
the problem of a population of   350   mil-
lions; the whole of the India of 1947 will be in   
our cities.    What are we doing about it?    
There is no mention in the President's Address 
about this except for a peripheral reference    
to local bodies.   There is no mention   as to 
what our strategy is  for    dealing with this 
great problem of our cities. I have heard 
almost all the speeches and  I  found   that     
hardly    anyone, 

noone  in fact, mentioned about    this 
problem.      to India, we are going to 
have twenty cities which are going to 
have  a  population of    more than  10 
millions and 600 cities which are going 
to  have   populations     ranging    from 
fifty thousands to five lakhs.    What is 
our strategy with regard to this?   This 
usual thing which I hear    is    urban 
versus  rural.     But   this  is    not    the  
problem.    The very study shows that 
the urban population is increasing and 
the rural population is simultaneously 
increasing.    This phenomenon is    not 
as in the West where you are exchang 
ing one type of misery with another 
type   of  misery.    This   is   practically 
true in   the  most congested  cities      like 
Delhi,  Calcutta and so  on,   compared 
with the national average space.    The 
space available in these cities is one- 
fortieth of the national average space. 
I will give you one instance of Delhi. 
In Delhi,    77 per cent of the popula 
tion   now     lives     in     sub-standard 
houses or slums or it squats      some 
where. Recently. we had riots in 
Bombay. Very few people understand 
that these riots are not only due     to 
the communal tension but due to the 
social tension that is geenrated in the 
cities. They only get a channel, they 
only get a flash point, to their inner 
irritation. This inner irritation      that 
exists in Ahmedabad     and     Bombay 
gets a flash point and we are not un 
derstanding the problem.   Now,   you 
take the problem of AIDS. About 80 
per cent of the people who  come to 
the cities are single families or unsta 
ble persons who  come  to the cities. 
They visit undesisable areas go back 
to their villages and transmit         the 
disease to the villages. People are not 
understanding that this problem     of 
urbanisation is going to create a huge 
problem for the health of the nation, 
that it is going to lower the  producti 
vity of the nation totally. We is not 
understand this at all and that is why- 
there is no mention of it in the Presi 
dent's Address. 

Now, coming to structural adjustments, I 
am amazed that there is not even one study 
of the impact of the structural adjustments on 
our cities. 
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we have already two levels in our 
cities; two levels of social life. two 
levels of culture, two levels of eco 
nomy. And, the structural adjustments 
are going to compound that probem. 
You will have a very hi-tech, hi-infor- 
mative society and a high percentage 
of offices are being linked with the 
global economy with all types of 
civilisation. And, 85 to 90 per cent of the 
people are in primitive existence. Is it the 
society we are going to build? Cities are the 
spiritual workshops of a nation. It is always 
said, "Show me your cities, I will tell you 
about the cultural aims of the people". I think 
if you see our cities today, you will know 
what type of culture we are having, what type 
of civilisation we are building. And it is 
linked with my first point because We have 
no vision for our future, we have no vision for 
our cities. I do not want'to dwell on that 
further. There are many other points I would 
like to say. 

The second thing which is equally pertinent 
and which is also missing from the President's 
Address is the administrative efficiency, 
productivity-Somebody was saying from this 
side, "You incurred more loans; we incurred 
which I do not want to go. The issue is more 
elementary. It is common, sense that if I take 
Rs. 100. as loan and do not make Rs. 120|- or 
Rs. 130[-out of it, I am a fool. Therefore, 
where is the productivity in the nation? Or, 
where is the capacity of the nation to invest 
Rs. 100|- and make Rs. 120/-? For the last 
three years I have been seeing. There is 
abosolu-tely no increase in productivity- there 
is no increase in efficiency. So how are you 
going to pay back your man? How are you 
going to make the nation more efficient, more 
productive? Nobody is applying his mind. All 
our institutions are declining. You go to any 
office; hardly anyone is working. The work 
culture does not exist and we are assuming, 
the money will come and somebody will pick 
it up It may benefit 5 to 10 per cent of the 
people; it may give you some prosperity,   
some   glitter,   but   ultimately. 

nothing will happen. If you see the 
statistics, you will find that all our 
projects are delayed for no less than 
six months to three years. Even a 
project which is supposed to have 
been implemented efficiently because 
it has an element of 300 per cent to 
600 per cent cost escalation, was not 
implemented in time. I have got all 
the data and if you see the figures, 
from 1950 to 1980, if you compare 30 
years' data, you will find that India's 
share in the world's gross domestic 
product was 2 per cent in 1950. After 
thirty years, it came down to one per 
csnt. India's share in the developing 
countries' production was 14 per 
cent; it has come down to 5.7 per 
cent. 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): Mr Jagmohan, excuse me. Your 
group was allotted ten minutes' time. You 
have already taken ter, minutes. I will request 
you to conclude within two minutes. 

SHRI JAGMOHAN: All right. I will 
conclude. In fact I would like to maintain 
discipline. Whatever you say I wiii follow 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): No, it is all right. 

SHRI JAGMOHAN: I have many points 
but I will just complete this formulation and 
end and if you like, I  can  sit  even  before  
that. 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): You conclude within two minutes. 

SHRl JAGMOHAN. Because discipline is 
more important in my view rather than 
making a point which, in any case is hardly 
going to be resisted. This is the issue which i 
am going to make that no one is attending to 
the issue of how to make our administration 
more efficient more productive; how to raise 
productivity in our industries and how to 
make our institutions more vibrant and dyna-
mic. No attention is being paid to it-So  this is  
the   other  aspect which I 
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And  totally missing from  our 
Presi. dent's Address. 

Then there are other points relating to 
Bangladeshis and other things-As I have 
already pointed out, the statistics show that a 
very large number of people have come from 
that area. There is a human element involved 
in it. I would not like to dwell upon it. But the 
fact remains that something constructive has 
t.? be done. I have studed the environmental 
problem of Bangladesh in a different context 
while lecturing in Canada and I found that 
there is a recognition of the fact that in the 
coming few years, Bangladesh will not be 
able to accommodate its population and we 
have to have some arrangement to ensure that 
this surplus population, which is being 
affected by recurring famines, recurring 
droughts and recurring floods, does not come 
and compound our problem. Yamuna water is 
4800 times inferior to the permissible leve, at 
Okhla and if our friends from Bangladesh also 
come and squat in the river-bed of Yamuna, 
how much further pollution they are going to 
create? My statistics show about there lakh 
Bangladeshis are squatting in the river-bed of 
Yamuna and they defectate early in the 
morning and the water flows. We all know 
about it and we go on talking about envir-
onment and all our seminars go on talking 
about environment, but the problems are daily 
getting compounded. Let us face the reality. 
Since you have given me this much time, I 
will leave other points. Thank you. 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): Mr. S. S. Surjewala. You have been 
permitted ten minutes Please try to conclude 
within time. 

SHRI S. S. SURJEWALA (Haryana): Sir, I 
want to speak on the President's Address and I 
wane to support the salient features mentioned 
in the President's Address. The President's 
Address is, in a nutshell, 
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the agenda of the Government. The 
opening para of the President's Add 
ress mentions the need of a united 
action of all the political parties, the 
individuals, the intellectuals in the 
country, to save the country from 
disintegration on account of the 
onslaught of the communal forces 
headed by the BJP, the RSS and 
other organisations, Mr. Vice-Chair 
man, I think this is the most impor 
tant part of the President's Address 
and I would like the Congress Gov 
ernment ,which has presented this 
Adrrcss to take initiative together 
with other democratic and progressive 
parties for having a sort of united 
action in order to face the onslaught 
of the communal fortes; otherwise, 
as ig well known, the unity and in 
tegrity of the country will be threa 
tened by the communal forces. I 
welcome the step that the Govern 
ment has taken to ban various com 
munal organisations such as RSS and 
others. I would also like that a very 
effective action should be taken to 
see that their activities should not 
be allowed to continue and they sh 
ould ruthlessly be curbed. Even th 
ough these organisations have been 
curbe d. 

Mr. Vice-Chairman, also want      to 
congratulate   the  Government on 
the steps taken to ban the BJP rally of the 
25th February in Delhi. In fact, it wa.s very 
obvious that the intention of the BJP was not 
only to show its strength but to create again 
or to repeat the Ayodhya situation in the 
National Capital. A very, very serious danger 
had been averted and I think the Congress 
Party, the Government and our leader Nar-
asimha Raoji deserve very rich con-
gratulfttibm for having taken that action and 
saving the country from a big disaster. 

I would also like to congratulate the 
Govemment on the initiative ta. ten in 
restoring almost total peace in Punjab I also 
want to congratu-ate Sardar Beant Singh, 
Chief Minister of Punjab,  and  all  the  robust 
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people of Punjab, particularly its peasantry, 
who have, in fact, taken a great initiative in 
curbing the extremist activities in the State 
and putting an agriculturally very rich or an 
otherwise very forward State again  on  the  
rails  of normal life. 

I would also like to congratulate the 
Government for bringing forward the 
Panchayati Raj and Local Bodies 
(Amendment) Bill to decentralise power and 
to give more and more power to the rural and 
urban people for administering their affairs. 

Mr. Vice-Chairman through you, 
and through this House I would like 
to frave an opportunity to talk about 
one thing which, i think, has not fo 
und an elaboration in this Address. 
A rriention has been made about an 
improvement in the Punjab situation. 
IT has also been mentioned that the 
Govetrinment is going 'to take such 
other steps to resolve the pending 
problem of Punjab.  Sir, most of 
the problems of Punjab which are known as 
'inter State problems' are between Punjab and 
Haryana and if I only britfly mention, one 
very important and major problem between 
these two States is resolving the River-water 
issue or the distribution of River-water 
between the two States. T would like to state 
here that the Haryana province since its very 
inception has been a great victim in many 
inter-state matters and every time when the 
water issue has been reopened, the Punjab 
State has gained more. I would only like to 
make a brief mention of the history. When 
Punjab and Haryana won Statehood, in 1965 
the Punjab Government formed two 
Committees. One Committee was headed by 
their expert officers and it was known as the 
Pood Committee. Another committee was 
headed by political people and was known as 
"Haryana Development Committee". The 
Pood Committee distributed the surplus 
RavLBeas water between 'Punjab and 
Haryana and it gave Haryana 4.56 MAP    of 
water    out of 7   MAF 

which was the total available water 
at that time. Again, Haryana Deve 
lopment Committee gave the bulk of 
this water to Haryana. On 24h April 
1970, after Haryana was carved out, 
the Government of India formed a 
committee of expert officers which 
gave Haryana 3.78 MAF of water 
from this. In March 1973, Shri D. P. 
Dhar, who was the then Deputy 
Chairman of the Planning Commis 
sion, was appointed to give a report 
on !he river water matter and he 
allocated  3.74  MAF  of water to 
Haryana. Finally, on 24th March, 
1976, the Central Government gave 
an award which was popularly 
known as the Indira Gandhi Award 
and under that Award 3.5 MAF of 
water was allocated to Haryana from 
the 7 MAF of water. On 31st Dec 
ember, 1981, a meeting of the three 
ChiefMinisters was convened by 
the Govt of India attended by Pun 
jab C. M. the other two being the 
Chief Minister of Haryana and the 
Chief Minister of Rajasthan. Shri 
Shiv Shanker. who was the then 
Law Minister, was alsn present at 
Haryana Government T was also 
prtsent at that meeting. The river wa 
ter issue was resolved very ami 
cably with the -agreement of the 
three Chief Ministers and Punjab was 
given 4.22 MAF of water. It was also 
given the right to use tht share of Raj 
asthan till such time that Rajasthan 
makes       its       own canal.       Sar- 
dar      Darbara      Singh, who    was 
the      then      Chief      Minister of 
Punjab, issued a White Paoer on the .-
Hstvibirticm of Beas-Ravi water commending 
it as a ereat achievement for the Punjab 
Government. After the Akal's formed the 
Government in Punjab, thinking that the 
political initiative should not So to the Cong-
ress Government or Sardar Darbara Singh, 
they again demanded that the water issue 
should be referred to a Supreme Court Judee. 
As is known to the rountrv late Shri Raiiv 
Gandhi entered into an agreement which is 
known as the Raiiv-Longowal Accord and 
imHer that Accord a tribunal was constituted 
consisting of three Judges. Mr. Justice V. B. 
Fradi of the    Sup- 
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Court, Mr. Justice Ahmadi    of the Gujarat High 
Court and Mr. Justice Mathew    of   the    Kerala    
High Court.    This was constituted on    12th 
April 1986.     This     Tribunal gave an aawrd at 
the end of    1987.    Through that Award again 
the river water was distributed as demanded by 
the Akali Govemment.    Punjab  was    given    5 
MAF of water while Haryana      was given 3.83 
MAF of water.   As you are hearing  in this 
House    and    outside, Mr.  Vice-Chairman,   it  
is    almost    a nowaal thing that the political 
parties of Punjab, particularly Akali Dal and 
generally all the pqlitical leaders, are again 
demanding that the river water issue between  
Haryana  and    Punjab should be reopened.    
After reopening the issue seven times and getting 
substantial share of water at the cost of Haryana 
this is again being demanded. I would like to 
conclude saying   that Haryana has already    
suffered a    lot during  the last 25 or 26 years of 
its existence.    Sir, Haryana     has    spent crores 
of rupees on the construction of SYL  Canal  
about which I have    already mentioned in this 
House and   I don't want to take more time of the 
House on that.    The people of   Haryana should 
be treated    with    great sympathy.   I would like 
that the Government of India should intervene in 
the matter and the   Punjab     Accord should be    
implemented in toto.   The SYL  Canal  should  
be  completed    as early as possible.    Sir,    the    
Central Government should  give     substantial 
assistance to Haryana to construct   its own  
capital within its own territory. Of course, 
Chandigarh can go to Punjab.    All the Hindi-
speaking areas including Fazilka and Abohar can 
come to Haryana together with  the    Punjabi-
speaking areas which fall in Punjab,  they can     
be    exchanged.    This should be postponed  for 
some    time. These areas can be exchanged 
through some  mechanism either by constituting 
a    committee or by linguistic   experts.    % 
want that priority should be given to SYL Canal 
so that   Haryana can get its share of water for 
the arid land.    Sir, Haryana is the only State 
which does not have its own   capital. 
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It is a great injustice.   We don't have any 
growth centre.    We do not have any town and 
urban area where   we can develop our culture, 
science, modern technology, etc.     There is no 
big project in Haryana.   For the last   26 years no 
large industry or big project has been installed in 
the State.   Only one Poject of the Rail Coach 
Industry was to be set up in Bhawani but it was 
also shifted to    Faridkot   in   Punjab under 
political pressure.   I would like to request the    
Central    Government to give whatever is due to 
Punjab. We will support    that.    The    people    
of Punjab are our brothers.   Punjab has done a 
commendable job. They should be congratulated.    
We are   ready   to support them.   We have 
already given, them support.    But that  should    
not be done at the cost of a neighbouring State.   
Sir, the people of Haryana are very 'backward.   
They should be taken care of.    Some big 
projects should be installed in Haryana. I want 
that     a capital should be constructed and the 
SYL Canal  should be completed immediately. 
Thank you. 

 THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): Mr. Vizol, you navel ten minutes. Try 
to conclude within ten minutes. 

SHRI VIZOL (Nagaland): Sir, you havt 
given me only 10 minutes. I think, I will take 
more than 10 minutes. I have been waiting for 
long to speak for a few minutes. I thank you 
for giving me time to speak. 

During the discussion on the continuance of 
the Presidential proclamation in Jammu and 
Kashmir the Home Minister, while replying to 
a question, said, "There are a hundred groups 
of militants in Jammu and Kashmir, hence, to 
which group we talk to?" 

It is gratifying to know    that   the 
Government is contemplating to have parleys  
with Kashmiri militants. We are  also  happy  
to    know    that    the Centre has reached an 
'Accord'   with 
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the Bodo leaders in Assam. We hope, this 
'Accord' will not misfire this time. We wish 
the accord all succses. This House is well 
aware that this country has been beset with 
one problem after another. All these problems 
are mostly on our borders wih unfriendly 
neighbours. We have terrorism in Punjab. We 
have militancy in Jammu and Kashmir. We 
have insurgency in the North-Eastern States. 
Some •of these problems are as old as free 
India itself. We have got all these problems on 
our heads and yet we are quarrelling on petty, 
petty things among ourselves. We talk about 
our relations with Arab countries. We talk 
about our relations with Russia, with America. 
But what about our relations with our 
immediate neighbours? We have all these 
problems all along our borders. How can we 
feel happy? How can we feel at peace in 
mind? I come from a tiny State in North-East, 
a border State, Nagaland. This State has been 
beset with this trouble since India became 
independent. When India became independent 
in the forties, para-military forces were 
deployed to contain insurgency in Nagaland. 
But they failed. So army had to be deployed to 
carry out counter-insurgency operations 
against the Nagaland insurgents resulting in 
serious fight between the Indian Army and the 
Nagaland insurgents which caused a whole lot 
of suffering to the people and they went to the 
jungles to take shelter there. The Naga elders 
from the rural areas, speciallv from the 
country-side, started raising a hue and cry for 
immediate cessation of hostilities and holding 
a political dialogue between Government of 
India and the insurgents for a solution of the 
problem at political level. This intention of the 
elders in the Naga Peoples Convention was, 
however, abused, exploited and hijacked by 
the bureaucracy and talks were held by 
Government of India not with those who were 
fighting with India but with those who had no 
difference with India and a settlement for a 
separate State for Nagaland in the Indian 
Union was made behind the back  of the  
insurgents    in    the 

year 1960. This settlement is a settlement by 
default. It has failed to bring the insurgents 
into the mainstream. They are now at large and 
are better equipped and have escalated their 
area of operation in other States in the North-
East. These North-Eastern States have borders 
with Bangladesh in the west, Burma in the east 
and China in the north. These borders are 
highly volatile and are vulnerable and they will 
remain a source of concern to the Centre. The 
borders of Punjab and Jammu and Kashmir are 
also sensitive and are near explosive. The 
Centre must not watch and wait for a miracle 
to happen. These are human problems re-
quiring human approach for their solution. 
Now I will come back to Nagaland. In the year 
1975 Nagaland was under President's rule and 
India was reeling under national emergency. 
Taking advantage of the national emergency 
measures the State Government under 
President's rule carried out a massive combing 
operation by Indian Army in Nagaland against 
Naga insurgents. And in the process, some 
insurgent leaders were flushed out and were 
herded to Shillong where they signed an 
infamous accord, known as the 'Shillong 
Accord', under duress. This Accord had to be 
signed in order to legitimise the 'Expatriate 
Settlement' made in a hush in 1960. Both these 
two settlements have failed to settle the 
insurgency problem in Nagaland because the 
so-called settlements were not made with the 
insurgents. It is because of this, the people of 
Nagaland today, irrespective of their political 
affiliations, are of one opinion that it is high 
time that this insurgencv problem in Nagaland 
is resolved through a political dialogue, 
without preconditions, between the 
Government of India and the militant leaders. 
And, for this purpose, the Centre is urged upon 
to lift the ban on a faction of the insurgents, 
the NSCN in Nagaland. Besides this, I would 
like to say, for the information of this House, 
how election in Nagaland was conducted in 
February last. I would like to highlight only a 
few points which will be enough for the 
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hon. Members to form their own opinion 
about the way the recently concluded election 
in Nagaland was conducted. The whole 
process of election was rigged. Therefore, I 
lodged a complaint with the Chief Election 
Commissioner.   I quote; 

"We feel it our bounden duty and a 
necessity to bring to the notice of the 
Election Commission the malpractices and 
the misdeeds of the Congress (I) in the 
recently concluded Eighth General Election 
to the Nagaland Assembly in the best 
interest of the nation and for immediate 
measures in the matter." 

Further, in that letter, I had brought the 
various malpractices and misdeeds of the 
Congress (I) to the notice of the El action 
Commission. The ballot papers were printed at 
Nagaland Government Printing Press. After 
compiehtion of pending of ballot papers for all 
the constituencies, extra ballot papers were 
printed again on the excuse that a good -
number of ballot papers were printed wrongly. 
With this system of manipulation, extra ballot 
papers were issued to the selected 
«onstiuencies. The following points are clear 
proof of this system of malpractices. 

In 9-Kohima Town Assembly Constituency, 
it wag noticed that used and unused ballot 
papers were of distinct, different colours. And 
I had written a complaint letter addressed to 
the Returning Officer with a copy to the Chief 
Electoral Officer, Nagaland, demanding 
comparison of the used ballot papers with their 
counterfoils This was rftfused. So, it becomes 
clear that duplicate ballot papers were used. 

In 11-Noithem Angami (II) Assembly 
Constituency, many ballot papers belonging to 
58-Shamator-Chesore Assembly Constituency 
were found. The distance between the two 
constitvi encies is about 300 kms. which is at 
least 10 hours' journey by road.    It is a 
mystery as to how 

the ballot papers already used for voting for 
the candidates in a faraway constituency could 
be found there. This is a mystery which could 
not be performed even by magic. In many 
constituencies, ballot papers were found in 
excess of the total number of the electorate. 
For example, in 49 Tamlu Assembly constitu-
ency, 368 ballot papers were found in excess 
of the total electorate. In 2-Dimapur II 
Assembly constituency, more than 4,000 
ballot papers were found in excess of the votes 
polled. Many such cases can be furnished with 
facts and figures, if necessary. 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI); Please try to conclude now. 

SHRI VIZOL: The total electorate of 27-
Makokchung Town Assembly constituency 
consists of only 4,774 voters with three polling 
stations only. As against the prescribed and 
scheduled time for commencing polling at 7-
00 A.M. the agents of Shri S. C. Jamir, the 
Congress (I) candidate, hooded in Ninja 
uniforms, started firing with AK-47 rifles at 5-
00 A.M itself. As a result, the actual voters... 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): Please conclude now. We do not have 
time. 

SHRI VIZOL: As a result, the actual voters 
including the NPC candidate himself did not 
see the polling booths that day. However, 
polling was completed by 7 A.M. and the 
booths were closed at 10-00 A.M. itself! The 
same group went on the same day to 
Aolengden Assembly constituency and 25-
Assembly constituency and captured many 
booths. 

THE VICE-HAIRMAN (SYED SIBTEY 
RAZI): Please conclude. We do not have time. 

SHRI VIZOL-. In 44-constituency... 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI); I have to call the the other speaker 
now. Please conclude. 
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SHRI VIZOL: I would like to have more 
time. 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): I am sorry, I do not have that much 
time with me. 

SHRI VIZOL: In 44-Pomching Assembly 
constituency, the Presiding Officev of 44/4 
Polling Station, at Lon-gzang village, Mr. A. 
Gogoi waas kidnapped by Congress (I) 
candidate. Mr. Kongam, and 800 votes were 
cast in the jungle hide-out. The matter has 
been duly reported to the Returning Officer. 
But nothing was done. About this the poor 
Presiding Officer has written this note to the 
Returning Officer, Mon, Nagaland like this: 

"Subject: Report on 44/4      Long zarig 
village primary school. 

"Sir: 

I have the honour to inform you that T was 
sent as Presiding Oflcer to 44/4, Longzang 
village primary school by the ADC, Mom. 

Shri Kongyang Konyak, the can 
didate Congress (I) 44 A.C .................." 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI); Please conclude now. 

SHRI VIZOL: 

"with the help of his bodyguavd and 
strong force of the village youths from 
Longza village came and took me and the 
ballot box and the ballot papers for 44/4 
Polling Station at gun point and went to the 
jungle  at night..." 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): You please conclude now. 

SHRI VIZOL: 

"...At night, I was forced   to 
keep quiet while they cast    over 
eight      hundred votes in    "the 
jungle..." 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI); You please conclude now. I am 
requesting you again and again. Please 
conclude. 

SHRI VIZOL: 

"Only one hundred ballot papers were 
taken to the Polling Station next morning..." 

"The opposite party had   made   a 
compaint.      But        the Congress (I) 
candidate and his party started   to fight with 
them and    the    Polling 
Station    had    been      damaged................  
Therefore, I reported the matter   to the 
Returning Officer that the Polling Station 
had to be changed. That also was refused.   
So, there was no polling." 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): I am not permitting you now. Now, 
Mr. Rajni Ranjan Sahu.   I am sorry. 

SHRI VIZOL;    I am   bringing   this 
complaint to your   notice.      "I   have made 
this complaint to   you   seeking your  
protection. • .He  threatened   my life..." 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): I give you one minute.    Kindly 
conclude. 

SHRI VIZOL: But this is important. I wish 
the other Members also should know 
something about this. This is important. In 
Nagaland, in an isolated place, this kind of 
treatment is meted out to us. How do we bear 
it? I have brought this matter for the 
information of the hon. Members here. This is 
happening. This is no election. We are leading 
our people to nowhere? 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI):   Have you concluded 
or not? 

SHRI VIZOL: This kind of election. ... 

THE     VICE-CHAIRMAN      (SYED 
SIBTEY RAZI):     Shri Rajni Ranjan Sahu. 
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SHRI VIZOL:...is a mockery of 
election.  

THE VICE-CHAIRMAN (SYED 
SIBTEY RAZI) : Shri Rajni Ranjan 
Sahu.  

  
SHRI VIZOL: And we... 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI); I have called another Member. You 
have not cooperated with the Chair. I have 
called another name. Yes, Mr. Rajni Ranjan 
Sahu. 

 

"I would like to stand on the seashore or 
toy the high mountains covered with snow, 
and mix with people who do not know me," 
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"Often at times in crowded public 
meetings, I feel completely isolated." 
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"The British Premier, Mr. John Major, 
expressed confidence in India's economic 
liberalisation. 'Reforms always affect entrenched 
interests and, so, take time to implement." 
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lust three months the kind of      tone tenor that 
is being adopted   has a very very serious 
foreboding      for the future of this country. I 
say that With ail seriousness. I stay in     Bom-
bay.     What   has  happened  in. Bombay in 
January, if I recount it in this Rouse, I am    
sure    people    will   be shocked beyond 
belief.    A lot      has been printed in 
newspapers.    I      do not want to go    into the    
details of these incidents.    But suffice it to 
say, for a person like me who was   born at the 
dawn of     independence      we have taken a 
lot of things for granted. We have grown up in 
free India. Democracy is a way of life which   
we have accepted from birth. For a person like 
me, the issue today is      not of secularism  or  
communalism,    the issue is of the rule of law 
or vandalism.    A civilized India or a baraba-
ric India, that is the     central     issue facing us 
today.    In a political process different parties    
have  different views.    The BJP is      accusing     
the Congress of being     communal,     has 
accused the Janata Dal and us of being pro-
minorities.    We have      been accusing them 
of a particular       line of thinking.     But  after  
6th Decern, ber all that has changed.    The   
issue today is not of communalism.    BJP is 
not just a communal party in   my opinion.  It 
is anti-Constitution. What the BJP is trying to 
do today is     to demolish the entire structure       
that has been built ever since the    dawn of 
independence.    I think the Parliament both 
Houses of Parliament and the people in general 
must start debating this point. 

Sir, I do not support the steps taken by the 
Government immediately after 6th December. 
We have held the Government guility of 
inaction before 6th December and of over-
action and wrong type of action after 6th 
December. For instance, dismissal of the three 
Governments, other than Uttar Pradesh; we 
see no logic in doing it. Banning of 
organisations; when democracy is in full play, 
unless there is an emergency,      think 
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4.00  P.M. 
''For me unidirection of leforms is more 

important than its pace and there can be a 
little doubt about India's commitment here". 

"The growing interest Of the in-
dustrialised nations in the country is 
evident from the recent visits of their 
leaders." 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): Shri Kamal Morarka. Your party has 8 
minutes. 

SHRI KAMAL MORARKA (Rajasthan) : 
Sir, I wish to confine myself only to one 
aspect'of the entire President's Address. I feel 
that is the central point which is engaging the 
attention of the country consciously or sub-
conciously, and that is the polity that is being 
developed in the the country with the events 
of 6th December. Sir, I do not want to go into 
the event for paucity of time. It has been 
discussed before in this House, but I say with 
a lot of anguish that after the event,   in   the 
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banning of organisations is impracticable. All 
that we have opposed. But tnat is not the issue.    
We know   that the     Leader of Opposition   in     
Lok Sabha enjoys a      Cabinet    Minister's 
status. There were a lot of objections when ne 
was arrested.    We ourselves, thought that, 
probably, when Parliament is in session, he 
should      have been allowed to attend it. But 
what happens in the mean time? On the 7th 
December,  people who are  defensive about 
what has happened   because of this turn of 
events, when these leaders are releasd from th 
jail,        the entire atmosphere is changed,        
the entire  tone is  changed-  they    adopt a 
militant tone. 

Sir, enlightenment is difficult. To go into 
darkness is very easy; ignorance is very easy. I 
am one of those who believe that our freedom 
struggle threw up the greatest of leaders that 
any part of the world could be proud of. I 
believe that our Constitution as adopted in 
1950, is one of the most enlightened and 
inconrtovertible documents that could be 
produced in any part of the world. Over the last 
45 years we have had a lot of difficulties. We 
have amended the Constitution. We are trying 
to make it work. But, Sir, I would plead that 
what India is doing is one of the most fantastic 
adventures in world history: We are trying a 
peaceful socio-economic transformation of 
one-sixths of the world's population by the 
democratic process. Nowhere else in the world 
can anybody claim to be doing even a part of 
this experiment. The only other country is 
China, and they do not have a democratic 
process. In all the developing countries, from 
Iran to South Asia, democracy has been ex-
tinguished. India is a country where democracy 
has been in its full play. Every five years and, 
recently unfortunately, every two, three years 
there have been Lok Sabha elections— free 
and fair elections. I have no objection if the 
BJP, as a' political party, wants to try to come 
to power. After all, they are in the political 
process: 

one day they want to come to power. I nave 
no grievance about tnat. But wnat they are 
doing now is to take the country backwards—
into darit-ness. What they are today trying to 
tell us is that some part of our population are 
lesser Indians tban the rest of us. 

Sir, I am Hindu; I am proud to be a Hindu. 
But after 6th December— mark my words—
when I meet people iiom another community, 
specially a Muslim friend of mine I have to 
hang my head down. I have to admit oefore 
him that some of my brethren haev  done him 
wrong. 

Sir, what are the issues that are 
being raised every day by them? 
They are petty issues—what they 
call, appeasement of minorities. Their 
entire tone is, the minorities have had 
it too good in this country; the Cons 
titution is for the majority. Sir, 
they have got it all wrong. The 
Constitution, as a document, is only 
meant to protect the minority. The 
majority elects Parliament. Why. do 
we need Constitution? We don't need 
a Constitution: normal rules are en 
ough. But the Constitution is meant 
precisely for this purpose; it is to 
protect those who are not in a majo 
rity.  

Parliament, even by unanimity, can pass a 
law. An aggrieved citizen can go to the 
Supreme Court, and the Supreme Court can 
strike it down. The majority will can, 
unanimously, pass a law and still it can be 
struck down. That is enlightenment. The 
Constitution-makers have kept a provision 
that when a minority is sought to be trampled 
upon by the majority, tlie Court will protect 
them. The Constitution, as a document, must 
protect a minority. 

Today I hear, why should the minorities be 
pampered? I do not understand. It is the 
minorities which have to be protected in any 
civilized society, whether it is the Blacks in 
America, a religious   minority or   a 
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•aste minority or tribals.    I put      
it to  cnein:     If their Uresis is correct— tnat 
this structure  was a      disputed structure,  
the courts toon too      much time ana so we 
went and took     control of it—Dy this 
doctrine,     in     the case of a disputed 
property   200 people can enter a house and 
say   "The court is taking  too much time     
and we are taking possession." And then if 
somebody tries to intervene,    their logic is,  
"No      no, we      are     doing something 
wrong, let's take a vote." 

Now, Sir  I don't understand it. You cannot 
decide  properly disputes  by a vote.    The 
voting process is meant to elect a 
Government.    Having put     a Government 
into place,  the      voting process  comes  
again   when  its   term ends or when the  
Government loses majority  in  Parliament.   
Every  issue cannot be put to the people.    
This is a very dangerous doctrine.    If we go 
by their thesis that the majority must have its 
own way, why on a religious majority only  
and why not on economic majority?    Why 
should not the slum-dwellers of Delhi be 
allowed to enter others' houses and say that 
they belong to them?    Why should not all 
the jhuggi/jhonpriwallahs say, "Let's take a 
vote whether all these housing colonies 
should belong to us or not?" 

Are we living in a civilized society? That 
is the issue today.    The issue is not of 
communalism, the issue is not of 
fundamentalism. Those issues are behind   
us,  those   issues are  prior      to 6th  
December.    After  6th  December 1992 the 
issue is whether we are going to run this    
socio-economic    process, which we have 
adopted in 1947,    by this system or we are 
to bring about some  basic changes  in which        
the democratic process itself is extinguished.   
That is the   issue.  I do    not understand 
this.    They are very senior leaders.    I have 
great personal respect not only for their 
competence but for their integrity.   I may     
not agree with them, but I have great respect 
for them. 

But, Sir, something has gone wrong. 
And what has gone wrong?    A very 
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simple  thing is that they see power coming.    
There is religious frenzy. It is like holding a 
piebescite in Kashmir.    I put it to them: Are 
they prepared to agree that there should   be a 
piebescite in Kashmir? Why not? If people's wiil 
is going to      determine everything, why do we 
not allow   a piebescite in Kashmir?  Why not?   
If people's  will  is  going  to      dtermine 
everything,  why  do  we  not allow a piebescite  
in Kashmir?    No, because they know that a 
piebescite in Kashmir cannot be a free and fair 
piebescite .     The entire atmosphere is charged 
with religion.    So, the issue will be obfuscated.    
So, the same    thing applies to them.    What they      
have done is that they have created an artificial 
frenzy and showed the muscle of the majority to 
trample upon the minority, and they want a vote 
to be taken, 

I belong to a party which has op 
posed this Government on its econo 
mic policies. It is they who support 
ed this Government. When we said 
that our ethos of 45 years should not 
be extinguished by notifications, and 
if Jawaharlal Nehru and Indira Gan 
dhi had taken so much time to build 
an economic structure, not to demo 
lish it by notifications, they did not 
listen to us. Why? Because the party 
of the Leader of the Opposition and 
the Congress, both the parties com 
bined together, have about 400 peo 
ple in the Lok Sabha. Mr. Advani 
said, "This is the (best Prime Minister 
the  country  has  ever had'' They 
supported the economic policies. When they 
were supporting them, they were basking in 
the glory of the support of the Opposition 
party. 

Sir, I put it to you and I put it to this House 
that 4,000 years of holo-sophy and culture 
cannot be wiped out by all of us who are 
pigmies in this process. What we are seeking 
to do is to convert Indian culture and history 
into a strait- acket which is envisaged by a 
few of us. It is not possible. 
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There is substance in some of the 
things they say. Only their infere 
nces are wrong. For instance, they 
say that India is secular because it 
is predominently Hindu. They are 
correct. Because 85 per cent of the 
Indian population is Hindu and be 
cause Hindu tradition talks of religious 
tolerance, you are able to have this 
polity. So, what is wrong with it? 
Why are we developing an inferiority 
complex today? Why do we want 
to change it? I am proud of it. 
Eighty-five per cent of our popula 
tion—largely illiterate, in poverty suf 
fering privations, and yet wants to 
live in dignity and allow others to 
live in dignity. I think this 
is a proud thing. But they 
say today that 85    per 
cent of us are allowing the rest of the 15 per 
cent to live here. That is not true. India was 
never a Hindu country. India was India. If at 
all they want to use a word, they must use 
"Sanatan Dharm." The very meaning of 
"Sanatan Dharm" is what is perpetual, what is 
true for all times to come. The Hindu philoso-
phy is one philosophy where there is not one 
book, not one gugu, not one final authority. I 
am a Hindu, I can never be expelled from 
Hinduism. The Shankaracharya cannot expel 
me. Nobody can expel me. Ashok Sin-ghal 
certainly cannot. 

Sir I do not understand this. The Vedas are 
there. The Upnishade are there. The 
Bhagawadgita is there. The Bhagawat is 
there. The Rama-yan is there. The 
Mahabharat is there. We have got a treasure-
house of wisdom in the Hindu pantheon. 
Today I find that somebody has got an 
organisation, got it registered under the 
Societies Act, and he wants us to believe that 
he has the last word on interpretation of 
Hinduism. This is not acceptable. They may 
not agree with me today. 

If their only aim is to win elections, they 
already had governments in four States.    1m 
the     electoral     process, 

somebou,t wins and somebody else loses, but 
they will never be able to change the ethos osf 
the Hindu mind. Aurangzeb ruled here. It is 
history. Aurangzeb did not tolterate the way of 
worship ,by the Hindus and their religion. In 
spite of that, he could not convert the Hindus 
to become anti-Muslim. What Aurangzeb 
could not do in 60 years, I am sure the RRS 
and the VHP cannot do. They are trying to 
convert the Hindu mind and to make India a 
Hindu version of Pakistan. It is not possible. 
Then they are barking up the wrong tree. The 
very things they want to do, they keep on 
denying. Mr. Advani will say in a press 
conference that India can never become a 
Hindu version of Pakistan. Why does he say 
so? He says so because that is the ethos of 
their movement. They want to make India into 
a Hindu country. They are trying to say this 
was always a Hindu Rashtra. Then they say 
the Indian Muslims should call themselves 
Muhammadi Hindus. I don't understand this. If 
they have got such a large heart that they are 
prepared to agree that Muslims here are also 
part of the same ethos, then what is the fight 
about? The RSS says it wants to unify the 
Hindus. 85 per cent of the population is Hindu. 
If they can really unite the 85 per cent, then all 
the 100 per cent will get unified. I don't 
understand against whom they want to unify 
the Hindus. If you want to unify all the count-
rymen against a foreign aggressor, I can 
understand that, but the moment you say you 
want to unify the Hindus, it means against 
those who are not Hindus. They may go on 
saying they are not anti-Muslim but every step 
of theirs leads you only to that.. I am sorry 
Sushma Swaraj Ji is not here today. Day 
before yesterday she spoke very well. But see 
how the mental attitude comes out. She said: 
"We are proud of our heritage; we are proud of 
our culture. We do not have a culture where a 
King impri-sions his father. We do not have a 
culture where the King kills his bro-ter to get 
to the throne." There   she 
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was referring to Aurangzeb. But Ashoka was 
not on her consciousness. He killed hundred 
of his brothers to get to the throne. Was he 
part of the culture or not? 

Sir,  we      are   not educating      our masses 
today. We are     de-educating them.   For 
4,000 years they themsel ves have got a natural    
feel.   Those who do not speak in Parliament   
and those who are not articulate,      even they 
understand that the ethos      of Hinduism is to 
live and let live. That cannot change. I do not     
understand what is the big     change after     
6th December. Till 6th   December,     Mr. 
Narasimha   Rao  was the  best  Prime Minister 
the country ever had.    And after 7th     
December,  they  say,   his Government must 
go and     elections must be held.      1 do not 
understand this      transformation.      They     
have grounds  to feel that suddenly      the 
Hindu inferiority complex has    been 
awakened  successfully  by  them and they will 
be able to garner the Hindu votes.  This   is  
not  correct.      We are doing a lasting damage 
to     this country. Posterity will never forgive 
us.   I   do not grudge their coming t0 power. 
Many of them are very com petent people.     
Let them rule in the States and let them rule at 
the Centre if the peiple elect them,  but let 
them not destroy the heritage of this country 
for which the  people suffered imprisonment 
and    shed        their blood. It is my earnest 
request      to them that the  BJP      as  a     
political party must revise its stand and     try 
to undo the damage that had     been done  on  
6th  December.   If they are serious about 
solving the problem, the ball is in their court. 
They must open a   dialogue with the Muslims 
community and heal their wounds. If they want 
to show patriotism,  it  is their patriotism 
which is on test. They cannot say that a 
Muslim in India has to prove his patriotism. I 
mention    this with anguism. Mr. Satish 
Pradhan is not here. In Bombay, the statements 
made by the Shiv Sena Chief     were 
uncivilised. He  told the Time magazine that 
the Muslims have to be kic- 

ked out of this country. The next day he 
clarified oy saying that he did not say that. 
What he meant was mat Pakistanis and 
Bangladeshis and also those wrio help them 
must go. So, his earification is not much of a 
clarification. But in this he has givan his 
mind. He feels Muslims have no place in this 
country. Then he adds that those who are 
patriotic can stay. Now, who is going to give 
a certificate of patriotism? We are living in a 
civilised country. If anybody does anything 
anti-national, there tough laws. Please book 
him, roage an F.I.R., try him in the courts 
whether he is a Muslim or a Hindu. You 
cannot decide suddenly about patriotism, 
saying because somebody was seen clapping 
at a cricket match for a Pakistani, circ-ket 
player, his patriotism is in doubt, if he is a 
Muslim. If I say Imran Khan is a good 
bowler, my patriotism is not in doubt, since I 
am Hindu. But if a Muslim claps for Imran 
Khan, immediately eye-brows are raised, why 
was he clapping for a Pakistani bowler. Can 
there be anything more petty? This is not 
childish; this is churlish. You cannot talk like 
this. 

Then they say Namaz was being held on the 
streets and on loudspeakers and they occupied 
the roads. As a counter, in Bombay, Maha Arti 
was started. We all talk of religion. In Islam, 
there is a concept of collective prayer on 
Friday; in Christianity there is a concept of 
collective prayer on Sunday. In Hinduism 
there is no such concept. They gather as a 
crowd in front of a small Ganesh Mandir. And 
just to carry on the Arti for three hours, they 
sing Arti Of all the gods. This is blasphemy. 
What are they trying to tell us about religion? 
They want to create a law and order situation. 
They want to make a normal Hindu feel, 
"Look here, the Muslims have had it too good. 
You better come with us." Sir, there is an air of 
terror in them. After the 6th December, I see a 
normal Hindu fc not able to speak ur, he is not    
able 
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j_Shri Kamal Morarka] to say what they are 
saying is wrong. My concept is, Hindu 
religion, Hindu philosophy is tolerant. Sir, I 
will just end by saying what their concept is. 
Their concept is, "We believe in Hinduism. 
The Hindu religion is very catholic in its spirit. 
We are very tolerant. If you con't agree with us. 
we will beat you up." Thank you, Sir. 

 

Please don't interrupt me. I have listened to 
you patiently. I want the attention of the House 
also. 
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THE VICE-CHAIRMAN  (SYED SIBTEY 
RAZI): No, no. You cannot say 

like this. 

 

THE VICE-CHAIRMAN (SYED 

SIBTEY RAZI): Try to conclude please. 
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litic. We want no safeguards from the British 
Govemment. Pandit Malaviya is our best 
safeguard.'" 

If any so-called minorities come forward and 
say "you are our best safeguard ... 
(interruption)... *We do no]t want those 
safeguards", I will embrace those persons. 
But none has come forward. 

 

I am reproducing      those three    or four 
sentences. 

"There was a question about safeguards 
and Pandit Madan Mo han Malaviya made a 
moving .speech that straightaway went into 
the hearts. 'What safeguards did you ask 
from the Secretary of State for India or from 
the Government of India? We are here. What 
better safeguards do you want?' After his 
speech, Maulana Mohd. Ali came to the 
rostrum, embraced Pandit Malaviya and 
said: 'I do not want any safeguard. We want 
to live as Indians, as part of the Indian body-
po- 
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THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): You have taken twenty minutes. 

 

 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): Please conclude Mr. Gautam. 

THE VICE-CHAIRMAN (SYED 
SIBTEY RAZI): Please conclude, Mr. 
Gautam. 
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THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): Please restore normalcy in the 
House.. . (Interruptions) 
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SHRI HIPHEI (Mizoram); Thank you for 
calling me. Mr. Vice-Chairman, Sir, I rise to 
support the motion moved by Mr. 
Narayanasamy and which was very 
impressively and skilfully supported by Mr. 
Bhatia.    Sir, 

1 have only a few points to make.  The 
President  has  rightly  said   that    we have to 
guide the nation with courage, wisdom  and 
discipline.    And he has rightly started with the 
most    tragic events of 6th December,    last    
year. Was it wise  to destroy the mosque? We 
can all say that it was not a wise one.    What 
have we gained    out   of that?      We have 
gained nothing   but shame  and  humiliation.      
We     have gained     only        communal        
riots causing       loss     of     many       lives. 
We        have        gained      destruction lives.    
We   have   gained   destruction of many Hindu 
temples in India and abroad.   So, we must not 
hate   other communities.   We must not show 
the path of misunderstanding    acid    mistrust.   
India is a great nation; we are trying to make it 
greater. India is   a strong country; we are 
trying to make it stronger.   India is a united 
country; we are trying to make it more united. 
India is a developing country and we are trying 
to    make   it a   developed country. We are 
marching towards a better tomorrow. 

5.00 P.M. 

The destruction of the mosque has damaged 

the     image of    the   nation within  the  

country and abroad.    So, 1 would like to    

appeal   to    all   the national leaders that this 

kind of misunderstanding should be stopped 

immediately.   We have    to    apply   our 

mind, we have to apply our thoughts and we 

have to apply our    thinking very very wisely 

to take the nation forward Now,    under the      

dynamic leadership of the present Prime Min-

ister,  Shri P. V. Narasimha Rao, we cannot say 

that the nation is climbing down.    We are only 

going up. 

Sir, when this Government assumed office 

in June 1991, our foreign exchange reserves 

were only Rs. 2600 crores and now they have 

increased, according to my figures, to Rs. 

15,500 crores. Can we say that we are cli-

mbing down? No. We are going up only. Let 

us try to understand. When I first joined this 

Parliament, the State of Punjab was burning. 

Today, peace has returned there, democracy 
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has returned and normalcy has ie- 
turneci. JLet us take up tne case 01 
Jammu and -Kashmir. At that time, 
wnat was the condition there? Kash 
mir also was burning. On 15-8-9U, 
our national flag was burnt under the 
full view of the security forces. Our 
currency, Indian currency, was not 
ahowed to be used in the markets 
fo ere. Today, the situation, thougft 
not yet normal, has improved. 1 
' would like to tell the people of 
Jammu and Kashmir that we do not 
like them to be separated from us, 
but we need      them      here. 

Some day they would realise and peace would 
return to the State of Jammu and Kashmir. 

Sir, I have only two or three points to maKe. 
One is about population control. Now, para 23 
of the President's Address deals with 
population control. I am very happy to note 
that the population growth has decreased. But 
"tnis decrease, to my mind, is attribu-taoie only 
to the affluent people. Population control is 
very much necessary among the poorer 
sections ot the people. Today, the slum 
dwellers are riot adopting the  population     
control ' measures.    Population    control    
methods are adopted only by the affluent peo-
P-e,  by  the  higner-class  people.  The slum 
dwellers  have the  same desires in spite of 
their poor living conditions, in spite of their 
poor nutrition.      In spite of all this, they have 
children in .large num'bers. So, population 
control should be started from amongst   the 
lower classes of people. I would   lik to put 
forward my humble      suggestion, put my 
suggestion on record, in this connection. 

[Mr. Chairman in the Chair] 

We must have a separate Ministry 
exclusively ,to deal     with population •control. 
We must  give more  money for population 
control. 

Sir, there is  the Scheduled     Caste Finance 
and Development     Corporation.     I am very 
happy to note that more money has been given 
to    this 

Corporation. But till today we do not have a 
Board of Directors. So, all applications are no 
pending. So, I would like to request the 
Govemment that immediately the' Board of 
Directors should be formed so that the 
Corporation can function in a better way with 
more money. 

With  these  words,  Sir,  I  conclude, and I 
support the Motion. 

MR.  CHAIRMAN;   Now  the     hon. Prime  
Minister. 

THE PRIME MINISTER (SHRI P. V. 
NARASIMHA RAO): Mr. Chairman, Sir, I 
am grateful to the hon. Members who have 
participated in this debate and made valuable 
contributions. 

Sir, this year's President's Address has 
specially laid emphasis in its very first 
paragraph on the need to restore confidence 
a>nd communal amity which have been shaken 
by the tragic events of the 6th December last 
year and what followed thereafter. Today, the 
nation's agenda, unfortunately, has been 
diverted from the economic programme, which 
was the agenda mentioned by the President last 
year in his Address, to something which im-
pinges on the very survival of the nation as a 
secular entity. And, therefore, the change is 
note worthy. We have to understand the 
change. And we have to do something about 
changing the agenda back to economic activity, 
economic programme and development. We 
are a poor country. We can ill afford these 
bickerings in the name of religion, in the name 
of language, in the name of region. Therefore, I 
would like to say that the very first paragraph 
of the President's Address has got a very 
significant beginning, and that significant 
beginning is to warn the nation that something 
wrong has happened, something out of the way 
has happened, and this needs to be corrected. 

Sir, the unfortunate attempt to bring in 
religion for political purposes and making it 
operate on the minds 
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ot the people in their political activity has been 
there for quite      sometime. It has been on the 
increase. But      it was anticipated even    
during the debates  in   the  Constituent     
Assembly, and from that point of view, it is not 
starting or it is not new. What has really 
increased during the last    few years is its 
intensity and the deliberate attempt, the   
deliberation, the planned way in which it is 
being done. In the earlier days, maybe it was 
done in a sporadic manner here and there.   But 
this is totally different. And this has to be 
combated with all our might if the nation has to 
survive. I would like to  draw  the  attention     
of the hon. Members to a Resolution  which 
was tabled even as early  as 1948 \<a    the 
Constituent Assembly where this matter was 
clearly referred to. The mover of the Resolution 
was Shri Anantha-sayanam Ayyanager, and the 
Resolution said: 

''"Whereas it is essential for the proper 
functioning of democracy and the growth of 
national unity and solidarity that 
communalism should be eliminated from 
Indian life, this Assembly is of the opinion 
that mo communal organisation which by its 
constitution or by the exercise of 
discretionary power vested in any of its 
officers or organs admits to, or excludes 
from, its membership persons on grounds of 
religion, race and caste or any of them, 
should toe permitted to engage in any 
activities other than those essential for the 
bonafide religious and cultural needs of the 
community and that all steps, legislative and 
administrative, to prevent such activities 
should be taken." 

Now, this was only in connection with the 
composition, but naturally the composition of 
a party determines the activities of the party 
and that is what the Resolution very clearly 
states, that this kind of activity should be stop-
ped. In the same debate, Pandit Jawaharlal 
Nehru stated; "We must have it clearly in our 
minds and in the mind of the country that the 
alliance 

of religion and politics .in the shape of 
communalism is the most dangerous alliance 
and it yields the most abnormal kind of 
illegitimate growth." Those are the words he 
employed •illegitimate growth'. Now, these are 
very serious matters and they were anticipated 
even during the debates of the Constituent 
Assembly. Since then, several attempts have 
been made laws have been passed; legislation 
has been brought on the Statute Book which to 
yome extent has tried to mitigate this menace 
and control this menace but only to some 
extent. Ultimately it has not been possible to 
eliminate this tendency. We have been only 
making some efforts to minimise it or to 
diminish it, but to eliminate it, no effort has 
been made, and in a matter like this I think, 
unless you eliminate it lock, stock and barrel, 
the tendency of this is only to grow. Any half-
hearted measure will only make it grow. It will 
not control it. This has been   the experience. 

We did not use the word 'secular' in the first 
draft of the Constitution. It was not there.  But 
the idea    was that      it   has   to      be   
secular      because     you       cannot     have       
real democracy in a puralistic society unless  
you have  secularism,  unless  all are  equal.   
Equality was ensured.   It was guaranteed.   All 
the  characteristics   of   secularism  were  
guaranteed. But the word 'secular' was not 
used. Twenty-five  years     later,  during the 
forty-second amendment, Mrs.     Gandhi, then 
Prime Minister, realised that this is necessary.  
It is not enough if it is only  implied from other 
provisions  of  the  Constitution.   It should be 
specifically and explicitly mentioned in the 
Preamble, and only then we will know what 
kind of democracy we are  going to have here.     
So,  in the forty-second   amendment,  this     
word was added.   It was made abundantly 
clear that the kind of democracy we want to 
have here is secular democracy and of no other 
kind. Now, this being so what has been done  
since adding this word 'secular' needs to be . 
gone into.  We have not heen^able, in spite of 
adding this word, to contain or to 
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stop the activities of communal bodies in this 
country. We have banned some of them from 
time to time; we have tried to control some of 
them from time to time and confiscated their 
moneys and so on, but this has not really 
worked. Therefore, because of the political 
advantage that the religion caia give to a 
paricular party at the polls, this electoral 
advantage has been the real reason why we 
could not control communalism, why we could 
not control the entry of communal politics in 
the elections. This is tlie crux of the whole 
thing. I have been receiving suggestions from 
several friends since the last two Or three 
months, I have said on many occasions that 
thig is the effort we have to make jointly. It is 
no good for any party to be called communal. 
They are in political life, in a secular 
democracy. They should not be communal. 
They should not be branded as communal. 
Today, the BJP has been referred to, is being 
referred to, in other countries as a Hindu 
extremist party. I do not know what kind of 
credit they derive out of it. No party in this 
country should be referred to as communa. 
list,, and they should not be eommu-nalist. 
Whatever communal v3nom has gone into 
their hands and heads just for the sake of 
electoral success, that will have to be removed 
from there. And that will be removed only if, 
legally and constitutionally, we make 
provisions which are absolutely foolproof and 
which will not allow any such activity, any 
such entry of religion into the political  arena,  
for  election  purposes. 

I have invited a public debate on this. I have 
invited several friends to give me suggestions. 
Suggestions are coming. They have been 
examined in the last two months. I have got 
them examined in the Law Ministry here, I 
invite a debate in Parliament. We can debate 
in Parliament. I have no immediate answer 
because there are So many guarn-tees in the 
Constitution. Freedom of association, for 
instance. Freedom of 

thought. Freedom of religion. Ali these 
freedoms are tnere. In. pite ot' all these 
guarantees, you have to find a place, we have 
to find place, for a provision which clearly 
draws the line that you cannot make religion 
enter the political field. There it has to stop. It 
has to work wuiiin the religious field. You can 
have religious bodies. You can have religious 
programmes. You can have religious worship. 
That freedom is available But the moment 
religion is brought into politics, particularly, 
electoral politics, the equality which is really 
the crux of the entire democratic process, that 
a voter can vote "reely, according to his 
opinion, not according to his religion, that 
freedom is lost. 

Today, if you think that people should be 
compartmentalised on the basis of religion, 
why do you have elections? There is one 
community which is 85 per cent and if that be 
one party, what is the point in ha ving 
elections? It is only when the majority party 
and the minority party, particularly, the 
majority community, divides itself on 
ideological lines and says what it is going to 
do for the people, what the people have got for 
them in it, in a programme, it is only when it 
comes forward with an ideology, with a 
vision, for the country, only after this with this 
insight, the people can decide which party to 
vote. But today, if it is only Hindu, Muslim or 
Christian, elections will be a farce; democracy 
will be a farce in the country. Therefore, this 
has to be stopped at a point beyond which it 
should not go. It has to stop within that limit, 
work within that limit, and it should not be 
allowed to cross that limit. This is what we 
have to do. It is easier said than done. We 
have been going into several alternatives. But 
whatever you want to do, it may impinge on. it 
may violate, one of these freedoms given in 
the Constitution. You have to steer clear of 
these freedoms given in the Constitution 
because what you are doing is not stopping       
the 
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freedom, but stopping the niisuse of that 
freedom. This is very important. This has to 
be understood. 

Therefore, i invite a public de- 
bete. I invite a debate in Parliament. 
Lei  us, if possible, in  this very 
Session — I would appeal to both 
the Houses — decide on something 
which makes sense, which makes 
the future of the country secure for 
all time to come. There will be no 
other activity unless we do this and 
this is my first appeal. We have 
come to the conclusion thai; the 
present provisions in the Constitu 
tion, electoral laws and other enact- 
roents, are not adequate to meet a 
situation in which a political party 
takes upon itself directly or indirec 
tly to take up specific or geenral re 
ligious issues. This is the lacuna. If 
we have discovered it, if we are con 
vinced of it, we will have to do 
something about it. BJp might come 
out with  some  solution, we may 
come out with some other solutions, but what 
is important is that the Houses should debate 
and come to a conclusion and that conclusion 
should be enshrined in the Constitution in the 
law, wherever it has to be enshrined, so that it 
becomes erf ective  forthwith. 

This is what I am suggesting and I hope 
my suggestion will find favour with you. 

We have passed an Act which prevents this 
country, fortunately, from continuing its 
political life only on the basis of temples and 
mosque which is the next temple, which is the 
next mosque we have to demolish, if that is 
the perpetual programme that this country 
has. then I think it will go to pieces — 
number one — and it will be the most back-
ward country in the world if at all it remains a 
country. Countries which are one-tenths or 
one-twentieths of our size: look at them what 
they have done in the last 10 years. They were 
much behind us, they are miles and miles 
ahead stop of us today. Therefore, there is 
something which 

is wrong in this country, in such a 
great country. Hindu extremism — 
is it not a contradiction in terms? 
Who could ever call Hinduism ex 
treme? If it were extreme, it wo. 
aid never have remained so far, it 
would have been dead long ago. For 
thosuands of years it has remained 
merely because it is not extremist, 
it is all inclusive. So, what we are 
doing today is to disfigure the face 
of Hinduism in its pristine glory, in 
itr, pristine form which hundreds Of 
saints have built up in this country 
and abroad. Overnight that face is 
disfigured and Hinduism is seen as 
extremist. What kind of service are 
we doing to Hinduism? What kind of 
service are we doing to the country 
— just because we get a block vote, 
just because we can make people 
mad at election time, for our own 
purposes? This, I think, should be 
resisted with ail our might and my 
appeal would be that everyone who 
has been doing it and who has not 
been doing it will have to come into 
it as a consensus because enough is 
enough. All right, if a party has got 
one election, two elections, let them 
say that they will not really con 
tinue with this kind of a thing be 
cause people will see through this 
game. People are already seeing th 
rough this game. People are already 
back on the old problems of devel 
opment which they are facing. I 
have visited several States where I 
find that the enthusiasm, the excit 
ement, the anger, all kinds of things 
which were there on the temple 
issue are waning. They are no longer 
there in their intensity as i found 
them two or three months back. 
Therefore, before the people tell us, 
we should understand that the attit 
ude of the people is changing. There 
fore, it is better that we change our 
agenda willingly, gracefully. Other 
wise, the law will have to change it, 
the Constitution would have to change 
it, the people will change it 
Tn fact, there is no such thing no 
space, ' no place for, a non-secular 
party in tour   democracy. There 
should be no place for them, I     am quite  
emphatic  on  that.      The only 
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thing is, we express our opinions and that too, 
try to take advantage of 0ur utterances only 
without doing anything practically in the 
matter. That is why I am saying now, rhetoric 
apart, let us very coolly go into the provisions 
of the Constitution and see what can be done 
to effectively checkmate this and see thai it 
does not happen in future at all. Therefore, my 
first point would be that a time has come when 
what the Constitution says we have to ensure. 
Today what is happening in the country is at 
variance with what the Constitution says in its 
essentials. Therefore, we have to bring 
political life, electoral life — electoral process 
—in line with the cons, titutional provisions 
and that, very simply put, is the objective. And 
we need not do anything more than that. If We 
are able to do that, then everything else  will 
take  care of itself. 

Sir, fortunately there has been a return to the 
economic agenda during the last two months. 
Many peo. pie thought, here and elsewhere_ 
thai after Ayodhya and the riots, the country 
will never come back to normal, this will be a 
continuous process and whatever efforts the 
Government snd the people were making on 
the economic side will come to nought. This 
has not happened, although we have lost quite 
a bit. As a result of the riots, people have lost 
their lives, their properties and so much havoc 
has been caused. At the same time, we have to 
take some consolation frcm the fact that after 
the worst was Over, the agenda has already 
started changing. Those who had left Bombay, 
for instance, in those dark days are returning. 
Economic activity everywhere has started and, 
I cannot say that we have come fully back to 
normal, but I can certainly say that we are fast 
returning to normal, and that is what we have 
to take advantage o* once again. 

Now,  how  do  we   take  advantage of 
this? The only thing is we     have 
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anticipated the need t0 take advantage of this 
change, and that's how you have a Budget" 
which is a gro. wth-oriented Budget—I will 
not go into the details because you are going 
to have a discussion on the Budget; all the 
details will come before the House. But what I 
would like to say is that to the vast majority uf 
the people in this country who are engaged in 
economic activity, namely, the farmers, we 
have given a new package which gives them a 
new hope. Till date we have not given so 
much of importance to agriculture as we have 
given this year, for various reasons. In 
agriculture we had be-come self-sufficient but, 
after self-sufficiency, the production 
remained, more or less_ stagnant — 177 or 
180 million tonnes. This year we are going to 
touch, I am told, 177 million tonnes, but the 
range has been Just 10 or 20 million tonnes 
this side or that side. Now, is it going to be 
enough? What is the rise of India's population? 
What are the changes that are coming in the 
nutritional standards of India? 

The nutritional research people will tell 
you that the vast majority of people in the 
villages do not get all the nourishment that 
they need. And with their purchasing power 
going up as a result of the Jawahar Rozgar 
Yojana or any of these things which we are 
pumping in a big way into the country — this 
year, for instance, we are pumping in Rs. 
5,000 crores for the Jawahar Rozgar Yojana 
and other programmes which give 
employment to the people — we do not want 
them to remain there and get employment— 
and if Rs. 5,000 crores are pumped in to that 
area, naturally he would like to eat more, he 
would like to live better he would need. On a 
rough calculation which I have made, I have 
come to the conclusion that what we are 
producing today is going to be grossly 
inadequate in a couple of years' time. You can 
no  way remain at 187 or 180 million tonnes if 
you really have to feed your people 

[RAJYA  SABHA] 
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well, as the people have to  be      
ted 
m   a civilized country.    Then, 
India is one of the very few 
countries on the list of agricultural 
producers. There are many countries 
which are agricultural countries, bui 
the output of India ranks amongsi 
three, four, five in the world, which 
means that if you have really to 
keep your place in the comity of na 
tions, if you have to keep your place 
as an important developing country, 
you will have to be able to give a 
helping hand to other developing co 
untries also. It is no great achieve 
ment to feed your own people. Well, 
you have to do it in any case, and 
no one is going  to feed you. We 
know that. We have seen droughts, 
we have seen pestilence, we have 
seen famines, at the end of which, 
thanks to Indira Gandhi again, we 
have had the Green Revolution. That 
Green Revolution has come to stay 
so that we can say. "Yes we can 
feed ourselves according to certain 
standards which need to be greatly 
improved." But at the same time, 
you have to be able to Help others. 
So, it ig not just beig self-sufficient, 
but you also have to have something 
to spare, something extra, you have to 
produce something extra, so that you 
can give it to others and get the 
goodwill that is needed for a country 
like India which has to play its role 
in world affairs. So, it is not only a 
question of domestic consumption, 
but it is a question of India's foreign 
policy being buttressed by India's 
capacity to help others, whether it 
is in the industrial field or the agri 
cultural field, and I am sure that in 
the agricultural field our tradition 
gives us the greatest advantage of 
being able to help others. We have 
done it in the past. We have diverted 
ships which were coming to our side 
over the high seas to other countries 
which, we thought, needed the grains 
more than we did. We could wait for 
six months, but that country could 
not wait Mrs. Gandhi was asked 
Rajivji was asked. An SOS came 
from that particular country. and 
they were diverted there. So, this 
has happened before, and this has 
brought us the goodwill which can 
not be reallv valued in terms of 
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money.  This  is  what  orie  has LO 
understand. Goodwill internationally 
is something absolutely invaluable, 
and we cannot do without it. A co 
untry like India cannot do without 
it. We have a certain vision of the 
world, and if that vision has to be 
realised, it can be only tnrough" India 
being able to help others not only 
in international councils, not only 
by      voting, not only by 
makig  peace,   bringing   about   agreements 
and so on, but also economically  being able  
to  help  other  countries. Less advantageously 
placed co untries, we have  to help. 

Therefore, our agricultural produc 
tion has to be increased in the 
next lew years by not less than SQ 
per cent. If you can do k by 60 to 
70 per cent, that will be ideal. Tak 
ing into account the natural growth 
of the Indian population meanwhile, 
is it going to be possible? It is a 
mind-boggling thing. W? have stag 
nated for the last 15 years at a 
particular point. In the next five to 
ten years, to make a quantum jump 
like this, is not going to be easy. It 
means a spurt in science and techno 
logy, a spurt in research, a spurt in 
agricultural investment which has 
found its way into other channels 
over   the   last   fifteen,   twenty   years. 

Go to any village. You will find 
that there is no new investment at 
all. If there is a big landlord or a 
good farmer who has earned some 
money,  he  would rather g and 
build a house in the taluka centre or 
the district centre, but he would not 
build anything in' the village. There 
are various reasons for this. In 
some areas there are armed insurr 
ections and armed activities are 
taking place, terrorist activities are 
taking place. There are many things 
going on in the country, which have 
inhabited agricultural investment go 
ing up They just go on with what 
they have. Therefore, it is necessary 
for  us to have  more investment. 

This year in the Budget we have made a 
good investment. I cannot say it is massive or 
it is really commensurate    with    the     
needs    but it is 
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good enough, big enougn for giving a shot in 
the arm to agriculture ence again. In the new 
agricultural policy we are thinking of diversi-
fying agriculture. It is just not producing for 
ourselves or producing raw material for other 
countries. It is something which diversifies 
into a large programme of agricultural exports, 
exports for profit, exports for tracs**. So, the 
trade aspect in agriculture is going to be given 
the pride of place  hereafter. That is a new 
package that we have to come up with. 

I would like to repeat that the out-Jay* on 

certain areas have been in-Cieased 
appreciably. In the rural areas, for instance the 
outlays on education, on employment, on 
social welfare activities have been increased 
considerably this year for the first t.iie, We 
should see that the peo-p e  take  full 
advantage of it. Outiay on agriculture has been 
increased by 16 per cent, on rural 
development, by 36 per cent, on education by 
29 per lent and on health and family weliare 
by 17.6 per cent. These increases have been 
brought about delitoera because we have to 
see that wherg -we are liberalising on one 
front—on the industrial front—the effect or 
this should not be to create a lop sided 
economy. It should not create a situation 
where the countryside is totally neglected, 
because industrialisation will not go straight to 
the countryside. It will go only slowly. It will 
take some time to reach the countryside. But, 
meanwhile, the country-side should not suffer. 
People in the rural areas should not suffer. 
There need not be too much disparity. As a 
result of the disparities there should not be 
much of a tension in the society. This is what 
we have ensured on both sides. On these 
outlays it is going to be possible for us to 
some extent to keep the disparities under 
check. 

I have already submitted about the 
agricultural policy.    It has been en- 

dorsed by the Chief Minister at a conference 
recently. It will come before Parliament. Then 
we would like to elicit the opinions of 
Members. Then it will be finalised and put 
into action. This is what I wanted to say about 
the  agricultural package. 

SHRI YASHWANT SINHA (Bihar); Mr. 
Prime Minister, will you yield for a moment? 
Sir, I must congratulate the Prime Mnister on 
the fact that his speech has put Lalf the House 
sleep. 

SHRI JAGESH DESAI (Maharashtra): No. 
It is a very effective sp e-ach.    
(Interruptions ) 

SHRI S. K. T. RAMACHANDRAN (Tamil 
Nadu): No. He is mesmerising the House.   
(Interruptions) 

 
SHRI P. V. NARASIMHA RAO: I do not 

have to respond to that, but I did not expect 
this. 

SHRI V. NARAYANASAMY: He himself 
was asleep. That is why he said this.   
(Interruptions} 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE (Maharashtra): It  did not fit 
with the dignity. 

SHRI P. V. NARASIMHA RAO: The 
question of fertilisers has been engaging the 
attention of farmers. This matter has been 
raised several times by the Members of 
Parliament. There has been a Joint 
Parliamentary Committee, which has gone 
into it and it has come up with a package. That 
package has been accepted by the 
Government. The package, ci course is known 
to all of us. The concession of Rs. 1,000 per 
tonne on de-controlled fertilsers was announc-
ed fior rabi 1992-93 at a cost of Bs. 34 crores. 
A Rs. 500 crores scheme of assistance to small 
and marginal 'farcers for promoting 
infrastructure development was also 
announced. Now, Sir. there is a particular 
difficulty in the case of fertilisers, particularly 
those which are not produced 
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fully in the country. In the case 
case of potash fertilisers, we don't produce 
anything at all, everything is being imported. 
In the case of DAP, I am told that we produce 
only about 45 to 50 per cent and the rest of it 
has to come from outside. Today a particular 
situation, a peculiar situation has come out 
whereby the fertiliser which is being imported 
is almost two-thirds the price of the fertiliser 
produced in the country. I am talking of the 
DAP alone which, of course5 is very 
important as phosphatic fertiliser. From the 
farmer's point of view, we would like to pay 
the lower price. From the manufacturer's point 
of view, the factories will close, if they are not 
helped. But evidently the farmers cannot be 
made to pay the higher price fixed by the 
factory. Now, this is the delem-ma. We have 
to find a solution. The Ministry, all of us, 
have been thinking about it. I would like the 
hon. M-ambers also to intervene and give us 
their opinions. Now one of the ideas that 
presents itself is to have a pool, a stock, a 
buffer-stock of fertilisers when their- prices 
are lower, then, have a pool price combining 
with the local production. This should be able 
to tide over the crisis of the industry plus also 
give a good deal of relief to the farmers in 
buying the fertilisers.    This is one point. 

The second part of this programme is to 
undertake a thorough overhaul of the fertiliser 
industry, try to see how we can make it 
competitive, how we can bring its expenditure 
down and how to make its product within the 
reach of the farmer. Now again going into 
details, we have been told that the fertiliser 
factories have come up with some package of 
their own. Therefore, some suggestions of 
their •own are being examined at the moment. 
Therefore, this problem which has become 
rather a difficult problem for the farmers has 
been taken up in right earnest by the 
Government and we would like this problem 
to be solved to the entire satisfaction of the 
farming community as well as       the 
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indigenous fertiliser industry which has been 
built up at great cost and great effort over the 
years. We do not want to fritter it away. We 
want to make it ag useful as possible and as 
aflordaole as possible. This is the package, 
the ne wpackage which is being   worked  
out. 

On the backward classes question, we have 
initiated action for the implementation of the 
Supreme Court judgement. The time frames 
spew-fled are being strictly adhered to. An 
expert committee has been constituted to 
advise the Government for specifying the 
basis applied, the relevant and the requisite 
socio-economic criteria to exclude socially ad-
vanced persons and section. A permanent 
body for entertaining, examining and 
recommending request for inclusion and 
complaints of over-inclusion and under-
inclusion in the list of other backward classes 
of citizens is also being constituted. The pro-
gramme is exactly ag laid down by the 
Supreme Court and within the time laid down 
by the Supreme Court. It is going exactly as 
per the schedule. This is what I want to report 
to the House. 

At the same time, Sir, we have found that as 
fo the case of hill areas. as in the case of 
island areas, as in the case of desert areas, we 
have very different problems. The problems of 
the hill areas are very different from the desert 
areas and from areas with special difficulties. 
We have found that the areas in the coastal 
belts are also very different from the problems 
of other areas, whether it is a cyclone or a 
tidal wave or whatever it is. The entire coast 
of India is open to some dangers, some natural 
calamities which fliave not been fully gone 
into. We have been only giving help wherever 
it is needed. But it is just not possible, after a 
natural calamity, to make up for all the loss. I 
have visited the areas hit by the cyclones and 
we have cyclones almost every year. Which 
part of the coast is hit, we do 
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[Shri P. V. Narasimha Rao] not know in 
advance and, therefore, the entire coast is 
open to this danger. We have to do something 
for the entire coast and' the people living in 
the coastal areas. So, I would like to have an 
authority or some mechanism, governmental 
mechanism, to go specially into the problems 
of the coastal areas and also to ensure some 
permanent measures—not just measures from 
year to year or season to season^ but some 
permanent mea-sures-in order to alleviate the 
suffering when suffering comes in order to 
prevent the suffering where suffering can be 
prevented. There has to be a programme, a 
fairly imaginative programme, and that is 
what we are d'awing up. I hope we will be 
able to come to the House after some time 
with the details of the programme. But this is 
one area which has been left out from areas 
with special problems and that is being 
included now. 

This is what I wanted to say on the 
economic side. The policy implications and 
other things, what has been given, 
concessions have been given, not given—all 
these will come in the Budget. I do not have 
to really dilate on these although there is an 
overlap of what is contained in the Budget 
and what is contained in the Presidential 
Address. I would Kke not to touch upon 
those. 

In Punjab, we have full normalcy. The 
Bodo Agreement, the Bodo Accord, has been 
signed only a few days back. I am sure we 
will make all the efforts to make it hold. We 
have gone into it, we have worked on it, for 
more than a year now and I am sure it will be 
a good solution not only to the Bodo question 
but also to other areas where similar questions 
with certain variations my be cropping up, and 
are cropping up from time to time. So, in the 
Bodo thing... (Interrution). 

SHRI INDER KUMAR GUJRAL (Bihar);- 
Mr. Prime Minister, I am glad that you have 
referred to Punjab and in the correct way.      
May I 
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also ask you to kindly elaborate if you have 
any schemes pertaining to Punjab for 
meeting their needs and demands or the 
Package 0f Punjab, kindly elaborate on that. 

SHRI P. V. NARASIMHA RAO: Sir, even 
without my saying anything, there have been 
mentions about the Punjab Accord, the Punjab 
Package. It became very difficult for me to 
deny it because at that moment, when it came 
in the newspapers We were not considering it. 
But somehow, when two Chief Ministers 
come here, there is always speculation that a 
package iscoming. I would like to assure you 
in the House, Sir, that now that normalcy has 
been restored in Punjab the time has come for 
us to tackle outstanding question of Punjab. 
We have started some preliminary work on 
that. I cannot say we have made much 
headway because, as Gujralji knows-we have 
all been in it for a long time!—much depends 
on how quietly you do it and we are iniiaing 
some efforts. Beyond that, I could not say 
anything because I am myself not very sure 
whether what we are doing is going to click 
tomorrow or make matters worse. One has to 
be extremely careful in a question like this. 
Meanwhile, Punjab is getting what it should 
get by way of development. The normal 
activity, economic activity, of Punjab has been 
restored. We have tried to find money, to the 
extent possible, to see that whatever w»s 
dismantled as a result of terrorist violence for 
the last ten or twelve years is put back on rails. 
This activity. I think, is much more important 
because that stabilises peace stabilises the 
mood of the people. Dewali and all the other 
festivals went off Tsnacefully and the 
elections at the lowest levels also have been 
comple ted. So, this is what we have been 
concentrating, on not getting lulled into a false 
kind of complacency that everything is over 
now we can certainly jump on the question. 
Once vou jump on the question, it is possible 
that the question may defy solu- 
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tion immediately. Therefore, we have to 
tackle it bit by bit. 

On Kashmir, Sir, we are not in a very 
nappy position. On the whole, it is under 
control but we are not satisfied with that. We 
have to do much more to not only bring it un 
der control but under inevitable process of 
democracy. We cannot have any part of India 
devoid of the pro ces? of democracy. That is 
the bottom line and we are working on it. In 
the next few days, probably, we will think of 
a new set-up which will bring a new picture 
in the sense that a new effort will be made, 
because what we have been doing has come 
to a satge where, perhaps, a change in the set-
up is expected or is necessary. We do not 
want to merk time with the same thing. It hzfi 
given us results and the results have been 
good. But at the same time, they have been 
limited and to extent those limitations have to 
be crossed, we have to do something new.    
That is being contemplated. 

Relief in the riot- stricken areas. We are 
monitoring in all the States, all the areas 
affected. They are going ahead with the 
programme according to the schedule and I 
understand that by ana large, the programme 
is going ahead without any hitch. I hope that 
it will be possible for us to give whatever 
relief is possible after that carnage that has 
taken place. Whatever we do, is going to be 
irrepar able nothing is possible beyond this 
and we cannot really restore it to the original 
Situation. That stuation has unfortunately 
changed and no^' whatever is possible under 
the circumstances, with the utmost expedi-
tion, with the utmost sympathy and goodwill, 
we will do and we the doing it. This is what I 
would like to   report. 

SHRI MOHAMMED AMIN (West 
Bengal): Sir. one general complaint we are 
receiving is that in most places where riots 
place, the culprits have not been arrested. 
That is the main complaint. 

                    on the President's    382                  

                              Address 

SHRI P. V. NARASIMHA RAO: I hope the 
Home Minister will come with the latest 
report on that. I don't have the details. 
Probably, if you want, he will come up with 
the details. Sir, there has been one question 
raised—probably it was raised here also on 
the Ayodhya issue. The reference that was 
made to the Supreme Court has been 
criticised. Why was it not under 138? Why 
was it under 143? I would only like to say that 
we can go on arguing about it, but the fact 
remains that we cannot have this hanging fire 
for the next twenty years in a nendless 
litigation and agitation. What is really facing 
us is a long-drawnout litigation and acjtaiion. 
We would not like to continue with this. If 
138 had been invoked, it would have taken a 
long time. Yes. But it could have been 
invoked only under circumstances of 
complete consent, and no agitation, no going 
into the streets. If one party goes into the 
streets and starts an agitation, all your 
litigation is going to come to a naught. For the 
next twenty years, it will never be completed. 
Therefore, after going into all the details, we 
have come to this conclusion, the Government 
has come to this conclusion that the crux of 
the matter has to be referred, under 143, t0 the 
Supreme Court. This was considered in Mr. 
V. P. Singh's time; this was considered in Mr. 
Chandra Shekhar's time. In fact this year, on 
the 8th of November, we were expecting 
agreement on this. It has not come up for other 
reasons; particularly reasons having nothing 
to do with the merits of the matter, but 
reasons having everything to do with the 
motivations. That is why it did net come up. 
Therefore, to say that 14?. reference is not 
correct, I would submit, is really not the right 
thing to say beause there is not... 
(Interruption)   . . 

SHRI DIPEN GHOSH (West Bengali: Mr. 
Prime Minister, just now you have stated that 
even if the case was referred to the Supreme 
Court under  Article   138,  this  would     not 
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have precluded other parties or other groups 
from agitating. But how does your reference 
under Article 143 preclude that possibility? 
Would you kindly clarify it? 

SHRI P. V. NARASIMHA RAO: I am only 
talking of the time-flame. You see, we have 
taken ... {Interruption) ... 

SHRI DIPEN GHOSH: Suppose the 
Supreme Court says"There was a temple". 
What would happen? Suppose the Supreme 
Court says that there was a mosque. What 
would happen? 

SHRI P. V. NARASIMHA RAO: We will 
enforce the opinion of the Supreme Court. 

SHRI DIPEN GHOSH: How does it 
preclude? How does it preclude that 
possibility? 

SHRI P. V. NARASIMHA RAO: 
It is not precluding. It is a question of 
finality. The Parliament of India 
puts a seal on it, it becomes fins 1; 
otherwise, it goes on for the next 20 
years. There will he no finality. This 
is the difference. We have gone into 
it in great detail. After a lot of cogi 
tation, after a lot of  thinking this ht.r 
been done. Please understand this, be 
cause we cannot really have that kind 
of agenda for a long time. Tn fact, 
some dissatisfaction is being express 
ed that even after three months why 
it is that rcthing is happening. Now 
I cannot really ask the Supreme 
Court to give its opinion tomorrow; 
but at the same time. I would nev?r 
have been able to ask any court to 
decide anything for the next 20. 
years otherwise. This is the time 
frame which is absolutely import 
ant In this time-frame we 
cannot afford to have this 
long-drawnout thing. I have already 
said it and in pursuance of that, this 
has been done. It will be implement 
ed. The Parliament of India will im 
plement it- We will make it a law. 
if necessary, make it a part of the 
Constitution, if necessary, and it will 
be implemented with every power at 
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the disposal of the Government. This is   the 
only thing. 

SHRI 1NDER KUMAR GUJRAL' Cne 
mniute, Mr. Prime Minister. I wish - ou well 
but nisy I ask you whether unlike 6th 
December you do have some contingency 
plan if the Supreme Court comes tomorrow 
and says that they cannot adjudicate upon 
this? 

SHRI F. V. NARASIMHA RAO: They 
cannot... 

SHRI INDER KUMAR GUJRAL. If the 
Supreme Court were to come back and say 
that the issue is of such a nature that the 
Supreme Court is not in a position to 
adjudicate upon it, I hope there is some 
contingency plan in your view. 

SHRI P. V. NARASIMHA RAO: Sir, is it 
possible for me to speculate on 'hat 
contingency? Al1 I can say is it did not 
escape our attention at the time 

This is to be \ ery properly understood, Sir, 
there is a possibility of distorting it to say that 
I want every body s consent and I am running 
after parties for their consent. I am not 
running after anybody for consent. Somebody 
said just now, "Because the KJP wants 143, 
you want 143, you are asking for their 
consent." I am not asking for their consent or 
anybody's consent I am taking the course 
which gives me an expeditious result. This I 
would like to be noted. Right -wrong is a 
matter which had to be considered much 
earlier. Today we have taken this decision 
and the rationale of that decision is the time-
frame. Yes, if they had agreed when they 
were in power, then for 20 years, they would 
not have agitated, wc would not have been 
bothered. It is obvious. They did not agree at 
that time. Today if we go that line, you will 
be landed with agitation, you will be landed 
with disagreement. This is my point. I want 
this august House to appreciate this   and 
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not fo add t0 or believe any distor. t'ons that 
are likely to take place. I inovv every word 
from me is open to distortions because 
people are inter csted in distorting it. This is 
the only rationale, this is the only reason and 
I want the House to appreciate it. Thank you 
very much 

THE LEADER OF THE      OPPOSI TION  
(SHRI SIKANDER    BAKHT): Mr. 
Chairman, may    I take half      a minute?       
Just     half     a    minute. . . (Interruptions) .    

.. 

MR. CHAIRMAN; I will give only half t  
minute. 

SHRI SIKANDER BAKHT: Sir, I v ill take 
just half a minute. I want to raise only one 
point. Quite a number of issues have not 
been ton badly the Prime Minister. Some of 
were very important, Sir. • • • (interruptions) 
.   .. 

SHRI DIPEN GHOSH: What about 
Tripura?   ... (Interruptions)...   What 
is    it that the Prime Minister is go ing to 
say about Tripura? 

SHRI SUKOMAL SEN (West Ben gal) 
Sir, the Prime Minister has not said anything 
about Tripura? . .  (Interruptions) .   .. 

 

SHRI DIPEN GHOSH;  What about 
Tripura, Mr. Prime Minister? 

MR.   CHAIRMAN: I will allow you 
later. 

SHRI P. V. NARASIMHA RAO: Sir, 
we  are  all... (Interruptions) .. 

MR. CHAIRMAN; Will you please listen to 
him? I will give time. We have debated this 
matter for 16 hours and 38 hon. Members 
have spoken. So, I will give to some people 
party-wise But I would like you to take o«ly 
one or two minutes party-wise. 

  
6.00 P.M. 

†Transliteration  in  Arabic Script. 
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SHRI P. V. NARASIMHA RAO: Sir, I have 
answered this question. We are bound by the 
Constitution, by every word of the 
Constitution. Elections will take place 
according to the Constitution. I cannot help 
you if I am not giving you an unequivocal 
answer.     (Interruptions) ... 
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The   Prime   Minister   is   replying. 

SHRI P. V. NARASIMHA RAO: Sir, the 
kind of allegations and the wild statements 
that he hon. Member is making, I don't think 
they call for   any   answer.     
(Interruptions)... 

[At 'this stage some hon. Members left the 

Chamber.} 

SHRI KTPJSN GHOSH:   Mr.    Chairman, 
Sir,     for      some time past, for so many days, 
the Tripura issue    has been agitating the minds 
of the Members of the House.    We were 
having a !ot of discussion on this issue on the 
floor of the  House also. There      has been a 
constitutional crisis in Tripura. Even an elected 
Government    a Con-gress(I)—led 
Government, which was charged   with  the  
responsibility       of holding  the  elections  
could not  hold the  elections   within its tenure, 
even though that Government was allowed to 
continue. What action has the Centre taken? 
That is the first part of the irsue.   The  secqnd  
part  of  the   issue is   that a Union Minister, a 
member of the  Prime Minister's Council      of 
Ministers, has exposed to many as 16 officers to 
action by the Chief Election Commissioner and, 
according to     the Chief Election   
Commissioner's  order, 16    officers have      
been    transferred. Thosr-  16 offleer were 
exposed to the action by the Chief Election 
Commis-* sioner   only  because   of   certain   
mala fide  and   manipulative  activities     in-
dulged is by a member of his Council of 
Ministers.    I would like to know what  action 
the Prime Minister proposes to take against that 
member of his own Council of    Ministers.     
(In-reruptlom) ...   Sir, what is his reply to this?   
(Interruptions) 

MB.   CHAIRMAN:   Shri      Shanker 
Dayal  Singh.   (Interruptions) . . . 

† [ ] Transliteration in  Arabic  Script. 

SHRI DIPEN GHOSH: I am not satisfied 
with the reply. This is the allegation, 
complaint made by the Chief Election 
Commissioner. According to that you are 
taking action against 16 officers. Why are 
officers bearing the brunt of the inspection of 
the CEC? Your member of the Council of 
Ministers is enjoying the ministerial berth 
anti you are not taking any action. So, we 
walk out in protest. 

fAt this stage some  hon. Members left   the   

Chamber] 
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[At  this stage some hon. Members left  the 
Chamber! 

MR.  CHAIRMAN: Please sit down. The  
Prime      Minister is      speaking. 
(Interruptions).   Please  listen  to  the Prime 
Minister. 

SHRI    P. V.  NARASIMHA    RAO: On 
this  point,  even if the Members are walking 
out, I think, it is desirable for me to say that 
both a temple and a mosque will be 
constructed, f said  by Rashtrapatiji.    We     
are     in the process of setting up the trusts, I 
did not elaborate it     because    there was no 
need. It was so clear from the Address. But it 
is good to go on record because people have 
raised     it. There is no question of either 
going back or dragging our feet on     that. But 
it should be appreciated that    if a temple is 
being built, it is not like having a few 
engineers put there. We have  to   have  certain 
authority      In temple building, certain  
authority in mosque building. Now, all this 
takes a   little time and a little effort      to talk 
to people, sound them out    and then put them 
together. It is not easy to   put     together     an   
authoritative trust like this.   (Interruptions). 

MR. CHAIRMAN: Please. I cannot allow 
a general debate on this. I can allow only one 
or two Members to speak.   (Interruptions). 

SHRI GURUDAS DAS GUPTA (West 
Bengal): You have said, you will allow 
party_wise. 

SHRI G. SWAMINATHAN (Tamil 

Nadu):  Sir. . . 

MR. CHAIRMAN: Will you finish in   

one minute? 

SHRI G. SWAMINATHAN: Sir, we are 
deeply disappointed and distressed with the 
reply of the      hon. 

Prime  Minister.   Sir,  two 'most vital points 
were raised by the Members of our party. The 
most important point raised by us was   the 
unilateral   rise in    the prices of rice, sugar and 
other commodities by increasing the admi-
nistered prices consequent   to   which the State 
Government  has been put in   the dock not  
only by  the other parties but also by the party 
in power Sir,   it is well known that the State 
Government   cannot   subsidise      rice because   
it has already subsidised it. This Government  
has never consulted the State Government, 
neither at the Chief Ministers'  Conference nor      
at the NDC. They have  neglected    the Chief 
Ministers and they have     not consulted them. 
Ultimately the people of  Tamil  Nadu   are  
suffering.      The Prime Minister has      not    
mentioned anything in this regard in his reply. 
Another most important point raised by us was 
the reducing of the Tamil broadcasting  time   
and     introducing Hindi.   We have  raised  this      
point several  times and requested the hon. 
Prime Minister that Tamil broadcasting should 
be restored to the original timings. We also met 
the Prime Minister  and other Ministers 
personally. They assured us that it will be 
considered.   But  nothing  has  been said by the   
Prime Minister in his reply. We are sorry to say, 
are disappointed and distressed by the reply of 
the Prime Minister. So, in rotest we walk    out 
from the House. 

[At this stage some  hon. Members left   the  

Chamber] 

 



 

[At  this  stage some     hon. Members left   
tlte   Chamber] 

SHRl GURUDAS DAS  GUPTA: Sir, one 
minute... (Interruptions)... 

MB. CHAIRMAN; The Prime Minister is 
replying; please sit down. 

SHRI P. V. NARASIMHA RAO; I have to 
say something about this. The Dunkel 
question is going to come to both the Houses 
of Parliament for discussion. I can assure the 
hon. Member that nothing that he alleges will 
be done. 

 

SHRI GURUDAS DAS GUPTA: Sir, my 

point is, the Prime Minister made a statement 
regarding improvement and advance it 
agriculture. He stated thst agricultural 
production has improved. Sir, I draw your 
attention and the attention of the Prime Min-
ister to the fact that the objective reality pf the 
country is otherwise. We had to borrow 
foodgrains from outside after many years. 
Our food stock has been going down. There-
fore, according to me the agricultural 
situation is being painted in a different way. I 
would like the Prime Minister to state to the 
country the reasons for holding up the 
programme of 
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land reforms. According to the Plan 
ning Commission and according to 
the National Commission for Rural 
Labour the land reforms have 
been held up. Government owes an 
explanation to the country as to why 
land leforms  are  being held up. 
Without land reforms there cannot be  
agricultural development. Secondly, I was a 
•member of the National Commission for 
Rural Labour. Ninety per cent of the rural 
workers are without  any  social  protection.      
We 
submitted a report to the Prime Minister after 
he assumed office. More than two years have 
passed but Gov eminent did not take any 
action so far as extending social security to 
the unorganised labour is concerned. I would 
like the Prime Minister to respond and as a 
protest against the policy of the Government 
so far as land reforms and rural workers are 
concerned I seek to Walk out. 

SHRI P. V. NARASIMHA RAO; it has 
become rather farcical that people walk out 
and I answer them after they walk out. But it 
has to go on record. Mr. Gurudas Das Gupta, 
you are not walking out. The- programme of 
land reforms has not been abandoned, has not 
come to a halt as alleged by the hon. Member. 
In 19*1 a new programme, a time-bound 
programme was given to all the States. The 
programme is in operation and I could give 
you the latest figures but I do not have them 
right now with me. I can send them to the hon. 
Member. Now, this programme &as been 
taken up with full vigour with the Rural 
Decelopment Ministry and I can assure you of 
that. 

SHRI GURUDAS DAS GUPTA: Justice is 
otherwise. It has not been done. 

SHRI SUBRAMAMAN SWAI/ (Uttar 
Pradesh): I have no intention of walking out. 
And I have the power to make others walk out. 
Now, the important part of the Prime Minis-
ter's speech dealt with curbing com-munalism 
and enforcing secularism in 
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[Shri Subramanian Swamy] a meaningful 

way. Now, Sir, I would like to know through 
you, from    the Prime Minister, having 
dismissed the four Governments for promoting 
com-munalism, whether he is aware    that there    
are other parts of the country where the 
members of the banned organisations  are freely  
holding rallies and processions  and one of them   
is slated there shortly.  I would like to know 
whether he would systematically and uniformly 
see that the minorities are  protected in  every 
part  of    the country, not only in North India 
but in South India as well. 

MR.   CHAIRMAN: Thank you.   - 

SHRI SUBRAMANIAN SWAMY: He  
should  give this assurance. 

SHRI P. V. NARASIMHA RAO: The 
answer is in the affirmative, Sir, so far as  
protection   is  concerned. 

SHRI SUBRAMANIAN SWAMY: 
The 21st March rally at Madras must 
be banned and the Centre should give 
a directive for that. ' 

 

 

SHRI  P.   V.      NARASIMHA  RAO: Sir, 
in filling the backlog and also in giving 
meaningful posting to the Scheduled  Caates  
and  Scheduled     Tribes, anyone who goes 
into the record will give me full marks and   I 
have    no doubt   about  it.   Those     who   do 
not know the facts might make allegations but 
if you go into the facts even  10 day,   from day 
to day,  I   am making it a point that wherever it 
is possible, between a Scheduled  Caste 
candidate equally qualified with a nan-
Scheduled Caste candidate, the better posting 
has to be given to the Scheduled Caste 
candidate because they have not perhaps been 
given as much as they expected or what we had 
to give in the past. That is being done. 

MR. CHAIRMAN: Now, if the House so 
agrees, we shall put al] the amend ments 
together to vote. 

The amendmest very negatiaed 

MR.   CHAIRMAN;  I shall now put the 
motion to vote. 

The question is: 

That an Address be presented to the 
Pvisident in the following terms:— 

"That the Members of the Rajya Sabha 
assembled in this Session are deeply 
grateful to the President for the Address 
which he has been pleased to deliver to both 
Houses of Parliament assembled together 
on the 22nd February, 1993." 

The motion was adopted. 

MR. CHAIRMAN; The House stands 
adjourned till 11  a.m. tomorrow. 

The House then adjourned at 
twenty-one minutes  past    six of 
the clock till eleven of   the clock  
on  Friday,      the     12th March, 
1993. 


